| TEM NO. 32 COURT NO. 10 SECTI ON Xl
SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C) NO...... /2015
cCc

No. 7217/ 2015

(Arising out of inpugned final judgnment and order dated 11/11/2014 in
Cvil Msc. Recall Application No.174484 of 2014 in Civil Msc. Wit
Petition No.1286/1968, passed by the Hi gh Court O Judicature at

Al | ahabad)

JAVED AND ANR
: VERSUS
) JAMSHED ALI (D) THRU H'S LRS. AND ORS

(Wth appln. (s) for c/delay in filing SLP)

Date : 24/04/2015 This petition was called on for hearing today.

Petitioner(s

Respondent (s

CORAM :

HON BLE MR JUSTICE M Y. EQ@BAL

HON BLE MR JUSTI CE AM TAVA ROY
For Petitioner(s) M's. Mna K. Rajvanshi, Adv.

M. Anurag Kashyap, Adv.
For Respondent (s) M. M. Farman, Adv.
UPON hearing the counsel the Court nade the follow ng
ORDER
Del ay of 2769 days in filing t he substitution app
I'ication for

bringing on record the | egal representatives of deceased respondent no. 8,
i s condoned.
The  substitution application for bringi ng
d t he | ega
representatives of deceased respondent no.8, is allowed.
Abat ement is set aside.
Cause title be anended accordingly.
Delay in filing the special |eave petition is condoned.
| ssue noti ce.
Until further orders, t he operation of
nt and or der
dated 11.11. 2014 passed by the Allahabad H gh Court in Gvil Msc. Recal
Application No.174484 of 2014 in Cvil Msc. Wit Petition No.1286 of
1968, shall renmin stayed.
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